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Per:  S K Mohanty 

    

 Heard both sides and perused the records.  

 

2. Imposition of penalty under Section 114(i) of the Customs Act, 

1962 is the subject matter of present dispute.  The impugned order 

has upheld imposition of penalty on the appellant, holding that the 

act of non-declaration of 6 un-manifested packages, while filing the 

Courier Shipping Bill (CSB-II) is a clear omission on the part of the 
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appellant and that for such act and deed, the goods were rendered 

liable for confiscation.  Thus, it has been held that the provisions of 

Section 114(i) have been rightly invoked by the original Authority, for 

imposition of penalty on the appellant.     

 

3. On careful consideration of the submission made by both sides 

and on perusal of the case records, I find that the appellant had not 

properly filed the declaration, which has resulted in confiscation of 

goods under Section 113 of the Act.  Since Section 114(i) states that 

omission in doing the act, would render the goods liable for 

confiscation, and accordingly, such person is exposed to the penal 

consequences, I am of the view that imposition of penalty by the 

authorities below is justified.   

 

4. Therefore, I do not find any infirmity in the impugned order. 

Accordingly, the appeal filed by appellant is dismissed. 

 

(Dictated & pronounced in open Court) 

 
 

 (S K Mohanty) 
 Member (Judicial) 
 

Prasad 


